CENTRAL ADMINISTRATIVE TRIRIINAL
AHMEDABAD BENCH
0A4/143/91 &0A/144/91
Date of Decision 13.16.55

Smt.N.H.Bhatt & :Petitioner (s)

Shri Vansfoda Madhurao

Dr.Kiran Yainik : Advocate for the petitioner(s)
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Constitution of India and relevant CCS ( CCA) Rules 1985.
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delay on ine pari of the Govi. as has been held in the case of Siaie of
Maharashtra vs. Jagannath Achvut Karandikar AIR 1080 SC 1133
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